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महाराणा �ताप कृ�ष और �ौ�यो�गक� �व� व�व�यालय     

उदयपरु (सशंोधन) अ�ध$नयम, 2013    

(2013 का अ�ध$नयम स*ं यांक 23) 

[रा� यपाल महोदया क� अनुम�त �दनांक 15 �सत� बर, 2013 को  ा! त हुई] 
 

महाराणा  ताप कृ&ष और  ौ*यो+गक� &व. व&व*यालय उदयपरु 

अ+ध�नयम, 2000 को और सशंो+धत करने के �लए अ+ध�नयम। 
 

भारत गणरा�य के च7सठव9 वष: म9 राज<थान रा�य &वधान -

म?डल �न�न�लAखत अ+ध�नयम बनाता हैः- 
 

1.    स,ं-.त नाम और �ारंभ.- (1) इस अ+ध�नयम का नाम 

महाराणा  ताप कृ&ष और  ौ*यो+गक� &व. व&व*यालय उदयपरु (सशंोधन) 

अ+ध�नयम, 2013 है।   

(2) यह 30 मई, 2013 को और से  वHृत हुआ समझा जायेगा। 
 

2.    2000 के राज3 थान अ�ध$नयम स.ं8 क� धारा 24 का 

सशंोधन.- महाराणा  ताप कृ&ष और  ौ*यो+गक� &व. व&व*यालय उदयपरु 

अ+ध�नयम, 2000 (2000 का अ+ध�नयम स.ं8), िजसे इसम9 आगे मलू 
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अ+ध�नयम कहा गया है, क� &व*यमान धारा 24 के < थान पर 

�न� न�लAखत  �त< था&पत Pकया जायेगा, अथा:त:्- 

''24. कुलप$त.- (1) कुलप�त &व. व&व*यालय का पणू:का�लक 

वतै�नक अ+धकारS होगा और �न�न�लAखत सद<यT से �मलकर बनी 

चयन स�म�त क� �सफाWरश पर, रा�य सरकार के परामश: से, 

कुला+धप�त *वारा �नयXुत Pकया जायेगा -  

(क) बोड: *वारा नाम�नदY�शत एक ZयिXत, जो &व. व&व*यालय 

या उसके Pकसी महा&व*यालय से सबं+ंधत न हो; 

(ख) महा�नदेशक, भारतीय कृ&ष अनसुधंान पWरष* या उसका 

नाम�नदY�शती; 

(ग) कुला+धप�त *वारा नाम�नदY�शत एक Z यिXत; और 

(घ) रा�य सरकार *वारा नाम�नदY�शत एक ZयिXत, 

और कुला+धप�त इनम9 से Pकसी एक ZयिXत को स�म�त का अ]य^ 

�नयXुत करेगा।  

(2) कुलप�त क� पदाव+ध उस तारSख से, िजसको वह अपना पद 

_हण करता/करती है, तीन वष: या सHतर वष: क� आय ु ा!त कर लेने 

तक, इनम9 से जो भी पहले हो, होगी: 

परaत ुवहS ZयिXत दसूरS अव+ध के �लए पनु�न:यिुXत का पाb 

होगा/होगी। 

(3) कुलप�त, ऐसा वेतन और भHत े ा!त करेगा/करेगी जो रा�य 

सरकार *वारा अवधाWरत Pकये जाय9। इसके अ�तWरXत, वह 

&व. व&व*यालय *वारा सधंाWरत �न:शdुक ससुि�जत �नवास और ऐसी 

अaय पWरलिeधयT का/क� हकदार होगा/होगी जो &व�हत क� जाय9।  

(4) जब कुलप�त के पद क� कोई < थायी WरिXत उसक� मHृय,ु 

Hयागपb, हटाये जाने या उसक� पदाव+ध समा!त हो जाने के कारण हो 

जाये तो वह कुला+धप�त *वारा, उप-धारा (1) के अनसुार भरS जायेगी और 

जब तक वह इस  कार नहSं भरS जाती है तब तक उसके *वारा, उप-

धारा (5) के अधीन और अनसुार कामचलाऊ Zयव<था क� जायेगी।  

(5) जब कुलप�त के पद क� कोई अ<थायी WरिXत उसक� छुiी, 

�नलबंन के कारण या अaयथा हो जाये, या जब उप-धारा (4) के अधीन 

कोई कामचलाऊ Zयव<था आव.यक हो तब कुल-स+चव मामले क� Wरपोट: 
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तरंुत कुला+धप�त को करेगा जो, रा�य सरकार क� सलाह से, कुलप�त के 

पद के कृHयT के �नव:हन के �लए Zयव<था करेगा।  

(6) कुलप�त अपने पद का Hयाग, Pकसी भी समय अपना 

Hयागपb ऐसी तारSख से, िजसको वह पदभार से मXुत होने का/क� 

इkछुक हो, कम से कम साठ �दवस पवू: कुला+धप�त को  <ततु करके, 

कर सकेगा/सकेगी। 

(7) ऐसा Hयागपb ऐसी तारSख से  भावी होगा जो कुला+धप�त 

*वारा अवधाWरत क� जाये और िजसक� सचूना कुलप�त को दS जाये। 

(8) जहां, कुलप�त के mप म9 �नयXु त कोई Z यिX त, ऐसी 

�नयिुX त के पवू: Pकसी भी अa य महा&व*यालय, स<ं था या 

&व. व&व*यालय म9 �नयोिजत था/थी, वहां वह उस भ&वn य �न+ध म9 अशंदान 

करना जारS रख सकेगा/सकेगी िजसका वह ऐसे �नयोजन म9 सद< य था/थी 

और &व. व&व*यालय उस भ&वn य �न+ध म9 ऐसे Z यिX त के लेखे म9 अंशदान 

करेगा। 

(9) जहां कुलप�त, उसके पवू:वतp �नयोजन म9, Pकसी बीमा या 

प9शन < क�म का सद< य रहा हो/रहS हो, वहां &व. व&व*यालय ऐसी < क�म 

म9 आव. यक अशंदान करेगा। 

(10) कुलप�त, ऐसी दरT पर जैसीPक बोड: *वारा �नयत क� जाय9, 

याbा और दै�नक भHत ेका हकदार होगा। 

(11) कुलप�त, �न� नानसुार छु�iयT का हकदार होगा:- 

(क)  H येक q यारह �दवस क� वा< त&वक सेवा के �लए 

एक �दवस क� दर से पणू: वेतन पर छु iी; और 

(ख) सेवा के  H येक पणू: वष: के �लए बीस �दवस क� दर 

से अध:वतै�नक छुiी: 

परa त ु +चPकH सा  माणपb  < ततु करने 

पर अध:वतै�नक छुiी को पणू: वतै�नक छुiी म9 

mपाa तWरत Pकया जा सकेगा।''। 

3.    2000 के राज3 थान अ�ध$नयम स.ं8 क� धारा 34 का 

सशंोधन.-मलू अ+ध�नयम क� &व*यमान धारा 34 के < थान पर 

�न� न�लAखत  �त< था&पत Pकया जायेगा, अथा:त:्- 
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''34. लेखे और सपंर9-ा.-(1) &व. व&व*यालय के वा&ष:क लेखे और 

तलुनपb, कुलप�त के �नदेश के अधीन, �नयbंक *वारा तयैार Pकये 

जाय9गे और Pकसी भी sोत से &व. व&व*यालय को  ोtतू होने वालS या 

उसके *वारा  ा!त सम<त धनरा�शयां और स&ंवतWरत या सदंHत सम<त 

रकमT क�  &विnट लेखाओं म9 क� जायेगी।  

 (2) �नयbंक, ऐसी तारSख से पवू: जो पWर�नयमT *वारा &व�हत क� 

जाये,  आगामी वष: के �लए वा&ष:क बजट  ाX कलन तयैार करेगा।  

(3) �नयbंक *वारा तयैार Pकये गये वा&ष:क लेखे और वा&ष:क 

बजट  ाX कलन &वHत स�म�त क� �ट!पAणयT के साथ बोड: के सम^   

अनमुोदन के �लए रखे जाय9गे और बोड: इसके सदंभ: म9 सकंdप पाWरत 

कर सकेगा और इसे �नयbंक को ससं+ूचत कर सकेगा जो तदनसुार 

कार:वाई करेगा। 

(4) वा&ष:क लेखाओं क� सपंरS^ा &व�हत रS�त से ऐसे सपंरS^कT 

*वारा क� जायेगी िजनका रा�य सरकार �नदेश दे और ऐसी सपंरS^ा का 

Zयय &व. व&व*यालय �न+ध पर  भार होगा। 

(5) सपंरSv^त होने पर लेखे म�ुwत Pकये जाय9गे और उनक� 

 �तया,ं सपंरS^ा Wरपोट: स�हत, कुलप�त *वारा बोड: को  <ततु क� जाय9गी 

जो उaह9 ऐसी �ट!पAणयT स�हत, जो आव.यक समझी जाय9, रा�य सरकार 

को अ_े&षत करेगा । 

(6) &व. व&व*यालय, सपंरS^ा म9 Pकये गये आ^ेपT का समाधान 

करेगा और ऐसे अनदेुशT को काया:िaवत करेगा जो सपंरS^ा Wरपोट: पर 

रा� य सरकार *वारा जारS Pकये जाय9।''। 
    

4.    2000 के राज3 थान अ�ध$नयम स.ं8 म: नयी धाराओ ं का                 

अ= त:3 थापन.- मलू अ+ध�नयम क� &व*यमान धारा 37 के प. चात ्और 

&व*यमान अ] याय 7 के पवू: �न� न�लAखत नयी धाराएं अa त:< था&पत क� 

जाय9गी, अथा:त:्- 

''37-क. रा@य सरकार का $नयAंण. - जहां रा�य सरकार क� 

�न+धयां अaतव:�लत हx, वहां &व. व&व*यालय ऐसी �न+धयT क� मजंूरS से 

सबंy �नबधंनT और शतz का पालन करेगा िजनम9, अaय बातT के साथ -

साथ, �न�न�लAखत के सबंधं म9 रा�य सरकार क� पवू: अन{ुा भी 

सि�म�लत है, अथा:त:्- 
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(क)  अ]यापकT, अ+धकाWरयT या अaय कम:चाWरयT के नये पदT 

का सजृन; 

(ख)  अपने अ]यापकT, अ+धकाWरयT और अaय कम:चाWरयT को 

वेतन, भHतT, सेवा�नविृHत-प. चात ् के फायदT और अaय 

फायदT का पनुरS^ण; 

(ग)  अपने अ]यापकT, अ+धकाWरयT या अaय कम:चाWरयT म9 से 

Pकसी को Pकसी अ�तWरXत/&वशषे वेतन, भHत ेया Pकसी भी 

 कार का अaय अ�तWरXत पाWर|�मक, िजसम9 &वHतीय 

&वव^ाएं रखने वाला अन_ुहपवू:क सदंाय या अaय फायदे 

सि�म�लत हx, क� मजंूरS; 

(घ)  Pकसी भी �नि. चत �न+ध का ऐसे  योजन, िजसके �लए 

वह  ा!त क� गयी थी, से �भaन  योजन के �लए 

अपयोजन; 

(ङ)  <थावर स�पिHत का &व~य, पiे, बधंक *वारा या अaयथा 

अaतरण; 

(च)  रा�य सरकार से  ा!त �न+धयT से, ऐसे  योजनT, िजनके 

�लए �न+धयां  ा!त क� गयी हx, से �भaन  योजनT के  

�लए Pकसी भी &वकास काय: पर Zयय उपगत करना;    

और 

(छ)  ऐसा कोई भी &व�न. चय करना िजसके पWरणाम<वmप 

रा�य सरकार के �लए  Hय^ या अ Hय^ &वHतीय दा�यHव 

बढ़ जाये।  

3पBट9करण.- पवू�Xत शत� Pकसी भी अaय �न+ध से सिृजत ऐसे 

पदT के सबंधं म9 भी लाग ूहTगी िजनसे रा�य सरकार पर दSघ:काल म9 

&वHतीय &वव^ाएं होने क� सभंावना है। 
 

37-ख. आपात उपाय के Eप म: रा@य सरकार �वारा �वFतीय 

$नयAंण क� धारणा.-(1) रा� य सरकार को, &व. व&व*यालय के &वHत से 

सबं+ंधत ऐसे Pकसी भी मामले के सबंधं म9, जहा ं रा� य सरकार क� 

�न+धयT का सबंधं हो, ऐसे Z यिX त या Z यिX तयT *वारा, जैसाPक वह 
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�नदेश दे, जाचं करवाने और &व. व&व*यालय को �नदेश जारS करने का 

अ+धकार होगा। 
 

(2) य�द रा�य सरकार का यह समाधान हो जाता है Pक 

&व. व&व*यालय म9 कु शासन या &वHतीय कु बधं के कारण ऐसी ि<थ�त 

उH पa न हो गयी है िजससे &व. व&व*यालय क� &वHतीय ि<थरता असरुv^त 

हो गयी है तो वह, अ+धसचूना *वारा, यह घोषणा कर सकेगी Pक 

&व. व&व*यालय  का &वHत रा�य सरकार के �नयbंणाधीन होगा और ऐसे 

अaय �नदेश जारS करेगी जो वह उXत  योजन के �लए ठ�क समझे और 

वे &व. व&व*यालय पर आबyकर हTगे।''।  

5. $नरसन और HयाविृFतयां.-(1) महाराणा  ताप कृ&ष और 

 ौ*यो+गक� &व. व&व*यालय उदयपरु (सशंोधन) अ]यादेश, 2013 (2013 

का अ]यादेश स.ं 6) इसके *वारा �नर�सत Pकया जाता है।   

 (2) ऐसे �नरसन के होत े हुए भी, उX त अ] यादेश *वारा यथा 

सशंो+धत मलू अ+ध�नयम के अधीन क� गयी सम<त बात9, कार:वाइयां या 

Pकये गये आदेश इस अ+ध�नयम *वारा यथा सशंो+धत मलू अ+ध�नयम 

के अधीन Pकये गये समझे जाय9गे। 

 
 

 काश गु! ता, 

�मुख शासन स�चव। 
 

 

 

 

 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, September 16, 2013 

 No. F. 2 (38) Vidhi/2/2013.–In pursuance of Clause (3) of 

Article 348 of the Constitution of India, the Governor is pleased to 

authorise the publication in the Rajasthan Gazette of the following 
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translation in the English language of the Maharana Pratap Krishi 

Aur Praudyogiki Vishwavidyalaya, Udaipur (Sanshodhan) 

Adhiniyam, 2013 (2013 Ka Adhiniyam   Sankhyank  23):– 
    

(Authorised English Translation) 

MAHARANA PRATAP UNIVERSITY OF AGRICULTURE 

AND TECHNOLOGY UDAIPUR (AMENDMENT) ACT, 2013 

 (Act No. 23 of 2013) 

[Received the assent of the Governor on the 15
th
 day of             

September, 2013] 
 

An 
 

Act 
 

further to amend the Maharana Pratap University of Agriculture 

and Technology Udaipur Act,2000. 
 

 Be it enacted by the Rajasthan State Legislature in the 

Sixty-fourth Year of the Republic of India, as follows:- 
  

         1. Short title and commencement.- (1) This Act may be 

called the Maharana Pratap University of Agriculture and 

Technology Udaipur (Amendment) Act, 2013. 

 (2) It shall be deemed to have come into force on and from 

30
th
 May, 2013.  

 

2. Amendment of section 24, Rajasthan Act No. 8 of 

2000.- For the existing section 24 of the Maharana Pratap 

University of Agriculture and Technology Udaipur Act, 2000 (Act 

No. 8 of 2000), hereinafter referred to as the principal Act, the 

following shall be substituted, namely:- 

  “24. Vice-Chancellor.- (1) The Vice-Chancellor 

shall be a whole-time paid officer of the University and 

shall be appointed by the Chancellor in consultation with 

the State Government upon the recommendation of a 

Selection Committee consisting of - 
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(a) one person nominated by the Board not 

connected  with the University or any college 

thereof; 

(b) Director General, Indian Council of 

Agriculture Research or his nominee; 

(c) one person nominated by the Chancellor; and 

(d) one person nominated by the State 

Government, 

and the Chancellor shall appoint one of these persons to be 

the Chairman of the Committee. 

  (2) The term of the office of the Vice-Chancellor 

shall be three years from the date on which he or she enters 

upon his or her office or until he or she attains the age of 

seventy years, whichever is earlier: 

  Provided that the same person shall be eligible for 

reappointment for a second term. 

  (3) The Vice-Chancellor shall receive such pay and 

allowances as may be determined by the State Government. 

In addition to it, he or she shall be entitled to free furnished 

residence maintained by the University and such other 

perquisites as may be prescribed. 

  (4) When a permanent vacancy in the office of the 

Vice-Chancellor occurs by reason of his or her death, 

resignation, removal or the expiry of his or her term of 

office, it shall be filled by the Chancellor in accordance 

with sub-section (1), and for so long as it is not so filled, 

stop-gap arrangement shall be made by him or her under 

and in accordance with sub-section (5). 

  (5) When a temporary vacancy in the office of the 

Vice-Chancellor occurs by reason of leave, suspension or 

otherwise or when a stop-gap arrangement is necessary 

under sub-section (4), the Registrar shall forthwith report 

the matter to the Chancellor who shall make, on the advice 
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of the State Government, arrangement for the carrying on 

the function of the office of the Vice-Chancellor. 

  (6) The Vice-Chancellor may at any time relinquish 

office by submitting, not less than sixty days in advance of 

the date on which he or she wishes to be relieved, his or her 

resignation to the Chancellor. 

           (7)  Such resignation shall take effect from the date 

determined by the Chancellor and conveyed to the Vice-

Chancellor. 

  (8) Where a person appointed as the Vice-

Chancellor was in employment before such appointment in 

any other college, institution or University, he or she may 

continue to contribute to the provident fund of which he or 

she was a member in such employment and the University 

shall contribute to the account of such person in that 

provident fund.  

   (9) Where the Vice-Chancellor had been in his or 

her previous employment, a member of any insurance or 

pension scheme, the University shall make a necessary 

contribution to such scheme.  

   (10) The Vice-Chancellor shall be entitled to 

travelling and daily allowance at such rates as may be fixed 

by the Board.  

   (11) The Vice-Chancellor shall be entitled to leave 

as under:- 

(a) leave  on  full pay  at the  rate of one day for 

every eleven  days of active service; and  

(b) leave on half pay at the rate of twenty days for 

each completed year of service: 

Provided that leave on half pay may be 

commuted as leave on full pay on production of 

medical certificate.”. 

3. Amendment of section 34, Rajasthan Act No. 8 of 

2000.- For the existing section 34 of the principal Act, the 

following shall be substituted, namely:- 
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 “34. Accounts and audit.- (1) The annual accounts 

and balance sheet of the University shall be prepared by the 

Comptroller under the direction of the Vice-Chancellor and 

all moneys accruing to or received by the University from 

whatever source and all amount disbursed or paid shall be 

entered in the accounts. 

(2) The Comptroller shall, before such date as may 

be prescribed by the Statutes, prepare the annual budget 

estimates for the ensuing year. 

(3) The annual accounts and the annual budget 

estimates prepared by the Comptroller shall be placed before 

the Board together with the remarks of the Finance 

Committee for approval and the Board may pass resolution 

with reference thereto and communicate the same to the 

Comptroller who shall take action in accordance therewith. 

(4) The annual accounts shall be audited in the 

prescribed manner by such auditors as the State Government 

may direct and the cost of such audit shall be a charge on the 

University fund. 

(5) The accounts when audited shall be printed and 

copies thereof, together with the audit report, shall be 

submitted by the Vice-Chancellor to the Board which shall 

forward them to the State Government with such comments 

as may be deemed necessary. 

(6) The University shall settle objections raised in 

the audit and carry out such instructions as may be issued by 

the State Government on the audit report.”. 

4. Insertion of new sections, Rajasthan Act No. 8 of 

2000.- After the existing section 37 and before the existing Chapter 

VII of the principal Act, the following new sections shall be 

inserted, namely:- 

“37-A. Control of the State Government.- Where 

the State Government funds are involved, the University 

shall abide by the terms and conditions attached to the 

sanction of such funds which may inter alia include prior 
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permission of the State Government in respect of the 

following, namely:- 

(a) creation of the new posts of teachers, officers 

or other  employees; 

(b)  revision of the pay, allowances, post-

retirement benefits and other benefits to its 

teachers, officers and other employees; 

(c)  grant of any additional/special pay, allowance 

or other extra remuneration of any description 

whatsoever, including ex-gratia payment or 

other benefits having financial implications, to 

any of its teachers, officers or other 

employees; 

(d)  diversion of any earmarked funds other than 

the purpose for which it was received; 

(e) transfer by sale, lease, mortgage or otherwise 

of immovable property; 

(f) incur expenditure on any development work 

from the funds received from the State 

Government for any purposes other than for 

which the funds are received; and 

(g) take any decision resulting in increased 

financial liability, direct or indirect, for the 

State Government. 

Explanation.- The above conditions shall also 

apply in respect of the posts created from any other fund, 

which may, in the long term, be likely to cause financial 

implications to the State Government. 

37-B. Assumption of financial control by the 

State Government as emergency measure.- (1) The State 

Government shall have the right to cause an inquiry to be 

made, by such person or persons as it may direct, and to 

issue directions to the University, in respect of any matter 

connected with the finances of the University, where State 

Government funds are concerned. 



47¼12½       jktLFkku jkt&i=] flrEcj 16] 2013       Hkkx 4 ¼d½ 

12 

(2) If the State Government is satisfied that owing 

to mal-administration or financial mismanagement in the 

University a situation has arisen whereby financial stability 

of the University has become insecure, it may, by a 

notification, declare that the finances of the University shall 

be subject to the control of the State Government and shall 

issue such other directions as it may deem fit for the purpose 

and the same shall be binding on the University.”.  

5. Repeal and savings.- (1) The Maharana Pratap 

University of Agriculture and Technology Udaipur (Amendment) 

Ordinance, 2013 (Ordinance No. 6 of 2013) is hereby repealed.  

 (2) Notwithstanding such repeal, all things done, actions 

taken or orders made under the principal Act as amended by the 

said Ordinance shall be deemed to have been done, taken or made 

under the principal Act as amended by this Act. 

 

 

 काश ग!ु ता, 

Principal Secretary to the Government. 

 

 

________ 

12 

Government Central Press, Jaipur. 
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महाराणा �ताप कृ�ष और �ौ�यो�गक� �व� व�व�यालय उदयपरु (सशंोधन)    

अ�ध$नयम, 2015  

(2015 का अ�ध$नयम स*ं यांक 18) 

[रा� यपाल महोदय क
 अनमु�त �दनाकं 24 अ�ेल, 2015 को �ा� त हुई] 
 

महाराणा �ताप कृ!ष और �ौ%यो&गक
 !व) व!व%यालय उदयपरु 

अ&ध�नयम, 2000 को और सशंो&धत करने के .लए अ&ध�नयम। 
 

भारत गणरा�य के �छयासठव4 वष5 म4 राज7थान रा�य !वधान-

म:डल �न<न.ल=खत अ&ध�नयम बनाता हैः-  
 

1.    स-ं./त नाम और �ारंभ.-    (1) इस अ&ध�नयम का नाम 

महाराणा �ताप कृ!ष और �ौ%यो&गक
 !व) व!व%यालय उदयपरु (सशंोधन) 

अ&ध�नयम, 2015 है।   
 

(2) यह तरुE त �वFृ त होगा।  
 

2.    2000 के राज4 थान अ�ध$नयम स.ं 8 क� धारा 2 का 

सशंोधन.- महाराणा �ताप कृ!ष और �ौ%यो&गक
 !व) व!व%यालय उदयपरु 

अ&ध�नयम, 2000 (2000 का अ&ध�नयम स.ं 8), िजसे इसम4 आगे मलू 

अ&ध�नयम कहा गया है, क
 धारा 2 म4 !व%यमान ख: ड (क) के प) चात ्
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और !व%यमान ख: ड (ख) के पवू5 �न< न.ल=खत नया ख: ड अE त:7 था!पत 

Oकया जायेगा, अथा5त:्- 

''(कक) ''सबंQ महा!व%यालय'' से ऐसा महा!व%यालय या स7ं थान, 

िजसे !व) व!व%यालय के !वशषेा&धकार �दये गये हS, 

अ.भ�ेत है;''  

3.    2000 के राज4 थान अ�ध$नयम स.ं 8 क� धारा 4 का 

सशंोधन.- मलू अ&ध�नयम क
 धारा 4 म4,-  

(i)  !व%यमान उप-धारा (3) हटायी जायेगी;  

(ii) !व%यमान उप-धारा (4) को उप-धारा (3) के Xप म4 

पनु:सYं यांOकत Oकया जायेगा; और   

(iii) इस �कार पनु:सYं यांOकत उप-धारा (3) के प) चात,् 

�न< न.ल=खत नयी उप-धारा जोड़ी जायेगी, अथा5त:्-  

''(4) रा�य सरकार, .ल=खत आदेश %वारा,- 

(क) !व) व!व%यालय क
 [े\ीय सीमाओ ं के भीतर 

ि7थत Oकसी भी स7ंथान या महा!व%यालय 

से, !व&ध %वारा �नग.मत Oकसी भी अEय 

!व) व!व%यालय से अपनी सबंQता या अपने 

!व) व!व%यालयजEय !वशषेा&धकार ऐसी तार^ख 

से, जो आदेश म4 !व�न�द5_ट क
 जाये, ऐसी 

सीमा तक, जो आव)यक और उ&चत समझी 

जाये, समा�त कर लेने क
 अपे[ा कर 

सकेगी, या 

(ख) आदेश म4 !व�न�द5_ट Oकसी भी स7ंथान या 

महा!व%यालय को, िजसका रा�य सरकार क
 

राय म4 7वायFत होना या उसे Oकसी भी अEय 

!व) व!व%यालय या �नकाय से स<बQ Oकया 

जाना या !वशषेा&धकारS का �दया जाना 

अपेa[त है, इस अ&ध�नयम %वारा ग�ठत 

!व) व!व%यालय क
 स<बQता या उसके 

!वशषेा&धकार �दये जाने से, ऐसी सीमा तक, 
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जो आव)यक और उ&चत समझी जाये, 

अपविज5त कर सकेगी।''। 

4.    2000 के राज4 थान अ�ध$नयम स.ं 8 क� धारा 7 का 

सशंोधन.- मलू अ&ध�नयम क
 धारा 7 म4 !व%यमान ख: ड (ङ) के प) चात ्

और !व%यमान ख: ड (च) के पवू5 �न< न.ल=खत नया ख: ड अE त:7 था!पत 

Oकया जायेगा, अथा5त:्-  

''(ङङ) !व) व!व%यालय %वारा सधंाdरत न Oकये गये 

महा!व%यालयS और स7ं थानS को !व) व!व%यालय के 

!वशषेा&धकार देना, और ऐसे !वशषेा&धकारS म4 से सम7 त 

या Oकसी !वशषेा&धकार को वापस लेना;''। 

5.    2000 के राज4 थान अ�ध$नयम स.ं 8 क� धारा 12 का 

सशंोधन.- मलू अ&ध�नयम क
 धारा 12 क
 उप-धारा (2) म4 !व%यमान 

ख: ड (x) के प) चात ्और !व%यमान ख: ड (xi) के पवू5 �न< न.ल=खत 

नया ख: ड अE त:7 था!पत Oकया जायेगा, अथा5त:्-  

''(x-क) !व%या पdरष% क
 .सफाdरश पर महा!व%यालयS या 

स7ं थानS को सबंQता �दान करना या ऐसी सबंQता 

को वापस लेना;''। 

6.    2000 के राज4 थान अ�ध$नयम स.ं 8 क� धारा 38 का 

सशंोधन.- मलू अ&ध�नयम क
 धारा 38 म4,-  

(i) !व%यमान ख: ड (11) के प) चात ्और !व%यमान ख: ड (12) 

के पवू5 �न< न.ल=खत नया ख: ड अE त:7 था!पत Oकया जायेगा, अथा5त:्-  

''(11-क) महा!व%यालयS या स7ं थानS क
 स< बQता क
 और ऐसी 

स< बQता को वापस लेने क
 �Ofया तथा �नबधंन 

और शतg, और स< बQता क
 फ
स के �नबधंन तथा 

शतg;'' ; और   

(ii) ख: ड (12) म4, !व%यमान अ.भh यिiत ''अनरुa[त'' के 

प) चात ् और !व%यमान अ.भh यिiत ''महा!व%यालय/केE kS'' 

के पवू5 ''घटक'' शm द अE त:7 था!पत Oकया जायेगा।  
 

 

द^पक माहे) वर^, 

 �मखु शासन स�चव। 
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, April 27, 2015 

No. F. 2 (38) Vidhi/2/2014.-In pursuance of Clause (3) of 

Article 348 of the Constitution of India, the Governor is pleased to 

authorise the publication in the Rajasthan Gazette of the Following 

translation in the English language of the Maharana Pratap Krishi 

aur Praudyogiki Vishwavidyalaya Udaipur (Sanshodhan) 

Adhiniyam, 2015 (2015 Ka Adhiniyam  Sankhyank 18):- 
 

(Authorised English Translation) 

THE MAHARANA PRATAP UNIVERSITY OF 

AGRICULTURE AND TECHNOLOGY UDAIPUR 

(AMENDMENT) ACT, 2015 

(Act No. 18 of 2015) 

[Received the assent of the Governor on the 24
th
 day of April, 2015] 

 

An 

Act 
 

further to amend the Maharana Pratap University of Agriculture 

and Technology Udaipur Act, 2000. 

Be it enacted by the Rajasthan State Legislature in the 

Sixty-sixth Year of the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be 

called the Maharana Pratap University of Agriculture and 

Technology Udaipur (Amendment) Act, 2015. 

(2) It shall come into force at once. 

2. Amendment of section 2, Rajasthan Act No. 8 of 

2000.- In section 2 of the Maharana Pratap University of 

Agriculture and Technology Udaipur Act, 2000 (Act No. 8 of 

2000), hereinafter referred to as the principal Act, after the existing 

clause (a) and before the existing clause (b), the following new 

clause shall be inserted, namely:- 

“(aa) "affiliated college" means a college or institute 

admitted to the privileges of the University;”. 
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3. Amendment of section 4, Rajasthan Act No. 8 of 

2000.- In section 4 of the principal Act,- 

(i) the existing sub-section (3) shall be deleted; 

(ii) the existing sub-section (4) shall be renumbered as sub-

section (3); and 

(iii)after the sub-section (3) so renumbered, the following 

new sub-section shall be added, namely:- 

      “(4) The State Government may, by order in writing- 

             (a) require any institute or college within the 

territorial limits of the University to terminate, 

with effect from such date as may be specified 

in the order, its association with, or its 

admission to the privileges of any other 

university incorporated by law to such extent 

as may be considered necessary and proper; or 

            (b) exclude, to such extent as may be considered 

necessary and proper, from association with, 

or from admission to the privileges of the 

University constituted by this Act any institute 

or college specified in the order which, in the 

opinion of the State Government, is required 

to be self governing or to be associated with or 

admitted to the privileges of, any other 

university or body.”. 

4. Amendment of section 7, Rajasthan Act No. 8 of 

2000.- In section 7 of the principal Act, after the existing clause (e) 

and before the existing clause (f), the following new clause shall be 

inserted, namely:- 

  “(ee) to admit colleges and institutes, not maintained by the 

University, to the privileges of the University, and to 

withdraw all or any of such privileges;”. 

5. Amendment of section 12, Rajasthan Act No. 8 of 

2000.- In sub-section (2) of section 12 of the principal Act, after 
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the existing clause (x) and before the existing clause (xi), the 

following new clause shall be inserted, namely:- 

“(x-a) to grant affiliation to colleges or institutes on the 

recommendation of the Academic Council or 

withdraw such affiliation;”. 

  6. Amendment of section 38, Rajasthan Act No. 8 of 

2000.- In section 38 of the principal Act,- 

(i) after the existing clause (11) and before the existing 

clause (12), the following new clause shall be inserted, 

namely:- 

                 “(11-a) procedure and terms and conditions of affiliation 

and of withdrawal of such affiliation, and terms 

and conditions of fees for affiliation, to colleges 

or institutes;”; and 

(ii) in clause (12), after the existing expression 

“management of” and before the existing expression 

“Colleges/Centres”, the word “constituent” shall be 

inserted. 
 

 

द^पक माहे) वर^, 
Principal Secretary to the Government. 

 

 

 

6 

Government Central Press, Jaipur. 
 


